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Naya Raipur, the 21st September 2016
NOTIFICATION

No. F 7-30/2016/32, — In exercise of the powers conferred by sub-section (1) of Section 85 read with
sub-section (3) of Section 24 of the Chhattisgarh Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973), the State
Government, hereby, makes the following further amendment in the Chhattisgarh Bhumi Vikas Niyam, 1984 the same
having been previously published as required by sub-section (1) of Section 85 of the said Adhiniyam, namely :-

AMENDMENT
In the said rules.-
l. In sub-rule (2) of rule 31,-
(a) for clause (f). the following shall be substituted, namely :-
“(f) by joint application, give written notice of completion of described work in the permission to
the Authority and obtain permission for occupancy (See Appendix G) from the Authority

prior to any :-

(i) occupancy of such building or any part thereof after addition on construction or
alteration of that building or any part thereof: or

(ii) change in class of occupancy of any building or any part thereof.”
(b) clause (g) shall be omitted.

2, [n sub-rule (3) of rule 3 1, for the words, figures, punctuation and parenthesis “C. G. Municipal Corporation Act.
1956 (No. 23 of 1956) and C. G. Municipalities Act, 1961 (No. 37 of 1961)" , the words, figures, punctuation and
parenthesis “the Chhattisgarh Municipal Corporation Act. 1956 (No. 23 of 1956), the Chhattisgarh Municipalities Act,
1961 (No. 37 of 1961) and Chhattisgarh Panchayat Raj Adhiniyam, 1993 (No. 1 of 1994) shall be substituted.

3 For Appendix G. the following shall be substituted. namely :-

“APPENDIX G
[Rule31(2)(D]

FORM FOR COMPLETION CERTIFICATE AND OCCUPANCY PERMISSION

I, hereby certify that architect/structural engineer/engineer/supervisor, supervision of plot number has been
completed on i as per permitted plan, see NO. ....ccovveineencrcinic dated i iiiciciicsiinn. The work
has been completed to my best satisfaction. the workmanship and all the materials (type and grade) have been used
strictly in acerdance with general and detailed specification. No violation of the provision of the Chhattisgarh Bhumi
Vikas Rules. 1984, requisition made. prescribed condition or order issued has been made during the work. The land is fit
for construction, for the purpose it has been developed or redeveloped, or the building is fit for use, for the purpose it
has been constructed, altered and enlarged.

I, hereby also enclose the plan of the building completed in all aspects.

Signature of Architect/Structural Engineer/Engineer/Supervisor/
Town Planer

Name of Architect/Structural Engineer/Engineer/Supervisor/
Town Planer
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(In Block letters) License No. Architect/Structural ENgIN@er/ o senssssssisisssssssessissssnsnans
Engineer/Supervisor/Town Planer

Address of Architect/Structural Engineer/Engineer/Supervisor/
Town Planer

Above mentioned construction, reconstrution or physical change has been completed. Finally grant me
occupancy license for the said building.

Signature of the Applicant.”
4 Appendix H shall be omitted.

By order and in the name of the Governor of Chhattisgarh,
SANJAY SHUKLA, Secretary.
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